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> Weard the lsarnaed counsel.
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treat the case of the applicant as an anomaly

constituting a committee having officers of the lews

of  Joint cretary and abowe from the Ministrw

o o5 w0y, the Tribunal had directed the responaden ity
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Finance, Ministry of Persconnel and Ministry of Health

anc Fami 1w Welfars to consioder applicant’

representation  along with the OM as a  supplementar

representation  and take a reasoned Jecision within
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period of thr months.,
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%, It is found From the -lettar dated
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tioner that in terms of directions of the Tribunal
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by the  Contempt
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reapondenty had constituted a committee having
nfticers of the level of lJoint Secretary and. ahove
trom the Ministry of Finance, Miniatry of Perzsonnel
and Minigtry of Health and Family Welfare “tn examine
the repregentation of the appiicant and the Committee

has decided the matter.

4. lLearned counsel ftor petitioner atates that
he ig not satisfied with the decision and he has been
diseriminately decided. We do not agree with as it
has not been brought to our notice that any wilful or
delibarate or cantumacious di=sobedience has taken

place in the administrative Ministry of Health and

vamily Welfare. As they have fully complied the
directions given by this Teibunal, no Gase far

contempt action has heaen made out. 1t the applicant
has any grievance surviving against the arder dated
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passed by the respondents, it will he a8
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fresh cause of action, he will have to challenge it on

the ariginal side, in accardance with law.

B. The Contempt Petition is8 accordingly

dismigsed with 1iherty to the petitioner

remedy for grievanee, it any, surviv

with law.
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